FIA NO. 350/20
PS Mayur Vlhf:H
Stato va. Madan Gopal
U/s. 304/363/364/365 IPC
22.10.2020

The present appllcatlon Is taken up for hearing through VC through

CISCO WE BEX APP·

Present:

Ld. APP for the State.
Sh. Rakesh Kumar Id. Counsel for the accused (through V/C)
1O/SI Manoj Tomar in person (through V/C).
An application u/sec. 437 Cr.P.C. for regular bail on behalf of accused

Madan Gopal moved by his counsel.
Reply filed by 10.
Both the sides are heard on the application.
It is argued on behalf of accused by his Id. Counsel that he has been
falsely implicated in the present case. It is further argued that investigation of the
case is already complete and accused has been detained in J/C for past 3 months.
As per Id. Counsel for the present case is just a simple case of accident and no
offence under section 304 and 364 IPC is attracted in the present case. Hence, he
has prayed that accused may be released on bail.
On the other hand opposing the bail application, Id. APP for the state
has argued that offences alleged against the accused are very serious in nature
and in view of the allegations that in order to hide the incident of accident, the
accused abducted the injured and thereafter tried to dispose of his body in a drain
instead of taking him to some nearest hospital for treatment and did that act without
bothering to see whether the injured is still alive or dead, the offences under section
364 and 304 are per se attracted against the accused as the post mortem report of

deceased also clearly shows that he died due to ante mortem drowning. Further
the manner in which the accused acted after the alleged accident clearly shows his
criminal mindset. Hence, it is prayed that keeping in view the seriousness of the

alleged offences, the conduct of accused and the fact that alleged offences

are

punishable with imprisonment which may extend upto life, the application In hand
may be dismissed.
After hearing both the sides and considering the gravity of alleged
offences, the alleged conduct of the accused and also taking into account that
offences under section 304 and 364 IPC are punishable with imprisonment which
may extend upto life imprisonment and are session triable offences, this court does
not deem it fit to release the accused on bail.
stands dismissed.

Hence, the application in hand

Copy of the order be given dasti on request.
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FIR NO, 477/20
PS Mayur Vihar
Statq VB, Dllshad
22.10.2020

The present appllcatlon Is taken up for hearing through VC through
CISCO WEBEX APP.

Present:

Ld . APP for the State.
Ld . Counsel for applicant through VC.
An application for release of seized documents and vehicle bearing

registration no. DL7SCJ 3216 Scooty make Honda colour Majestic Brown model Chasis
no . ME4JF50AGK159319 on superdari has been moved by the applicant Smt. Mohseena.
Reply is filed by the 10. As per reply, 10 has no objection if the above said
seized documents and vehicle is released to its rightful owner. Heard. Application
perused.
Having considered all the relevant inputs, report of the 10 and in view of
judgments in Sunderbhai Ambalal Desai v. State of Gujarat (AIR 2003 SC 638) and
Manjeet Singh v. State, I am satisfied that this will be an eminently fit case where above

said seized documents and vehicle can be released to rightful owner, subject to execution
of security bond. Accordingly, let vehicle be released to the rightful owner after preparing
detailed panchnama; taking photographs of the vehicle; valuation report and a security
bond.
The photographs of the above said vehicle should be attested by the 10 and
countersigned by the complainant, accused, if any, as well as by the person to whom the
custody is handed over.
The panchnama/photographs/valuation report etc.

be filed

along with the

chargesheet. 10 is also directed to follow the necessary safeguards insisted in
Sunderbhai Ambalal Desai v. State of Gujarat & Manjeet Singh v. State.

The application stand disposed of accordingly. Copy of this order be given
dasti to the applicant and 10 as well.
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